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{No. 5) Bill

Consolidated Fund of the State of
Gujaral for the services of the
financial year 1974-15, be taken
into consideration.”

MR. CHAIRMAN: The question is:

“That the Bill to authorise puy-
ment and appropriation of certuin
further sums from and out of the
Consolidated Fund of the State of
Gujarat for the services of the
financial year 1974-75, be taken
into consideration”

The wmotion was adopted.

MR. CHAIRMAN: We shall take
up claives. There are no amend-
ments to clauses 2 and 3 and tu the
Schedule.

The question is

“That clauses 2 and 3 and the
Schedule stand part of the Bil{”»

The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1— (Short title)
Amendment Made:

Page 1, line 3,—

for “(No. 5)" substitute “(Nv.
4H* (D

(Shri Pranab Kumar Mukher)ee)

MR. CHAIRMAN: The question is:
“That Clause 1, as amended,
stand part of the Bill.”
The motion was adopted

Clause 1, as amended, was added
to the Bill.

The Enacting Formula and the Title
were added to the Bill

SHRI PRANAB KUMAR MU-
KHERJEE: I beg to move:
“That the Bill, as amended, be
pasged”

cherry) 1974-75
MR. CHAIRMAN: The question 1s:

“That the Bill, as amended. bLe
passed.”

The motion was adopted.

17,16 hys,

SUPPLEMENTARY DEMANDS* FOR
GRANTS (PONDICHERRY),
1974-75

MR. CHAIRMAN. We now take
lp Supplementary Demands for
Grants (Pondicherry)

Demanp No. 4-—ADMINISTRATION  OF
JUSTICE

MR CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Rs. 5,12,000 on Revenue
Account be granted to the Preci-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year end-
g the 31st day of March, 1375 iu
respect of ‘Administration of Jus~
tice "

Demanp No. 5—ELECTIONS

MR CHAIRMAN: Motioa moved:

“That a supplementary sum not
exceeding Rs, 60.000 on Revenue
Account be granted to the Presi~
dent out of the Consolldated Fund
of Pondicherry to defray the
charges which will come In course
of payment during the year end-
ing the 31st day of March, 1975 in
respect of ‘Elections’™

-~

#Moved with the recommerdati'n of the Presidert.
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DemAxp No, 6-—REVENUE

MR. CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Rs. 9,75,000 on Revenue
Account be granted to the Pres-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1975 in
respect of ‘Revenue’.”

Demanp No. 7—SaALks Tax

MR CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,85,000 on Revenue
Account be granied to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come i1n couse
of payment during the year end-
ing the 31st day of March, 1975 in
respect of ‘Sales Tax'"

Demanp No 8—Taxes oN VEHICLES

+ MR. CHAIRMAN: Motion moved:

‘“That a supplementary sum not
exceeding Rs. 50,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year c¢nd-
ing the 31st day of March, 1975 in
respect of ‘Taxes on Vehicles’,”

Drmand NoO, 9--SECRETARIAT

MR. CHAIRMAN:~ Motion moved:

“That a supplementary sum not
exceeding Rs, 4,831,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in courre
of payment during the year end-
ing the 31st day of March, 1975 in
respect of ‘Secretariat’”

WN-1 4o

DEMAND NO.  10--DISYRICT ADMINIS~
TRATION

MR. CHAIRMAN; Motion moved:

“That a supplementary sum not
exceeding Rs. 99,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in couise
of payment during the year end-
g the 31st day of March, 1975 in
respect of District  Admunisira-
tion'”

Drmanp  No, 11--TREASURY AND
ACCOUNTS ADMINTSTRATION

MR. CHAIRMAN: Motion moved:

“Thut a supplementary sum nat
exceeding Rs 5,11,000 on Revenue
Account be granted to the Prew-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year end-
mmg the 31st day of March, 1975 in
respect of ‘Treasury and Accounts
Administration' ™

Dimanp No 12—Porice
MR CHAIRMAN: Motion moved:

“That a supplementary sum not
exveeding Rs 24,83,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry o defray the
charges which will come in
course of payment during the year
ending the 31st day of March, 1975
in respect of ‘Police’.”

Dgmanp No  13-—Jans

MR, CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,48,000 on Revenue
Account be granted to the Presi~
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come In
course of psyment during the year
ending the 31st day of March, 1875
in respect of ‘Jails’”
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Demanp No. 14—STATIONERY AND
PrINTING

MR. CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,62,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in
course of payment during the year
ending the 31st day of March, 1975
in respect of ‘Stationery & DPrint-
ing".”

Demanp No. 15—MIS(FLLANEOUS AD-
MINTSTRATIVF GFNERAL SERVICES

MR CHAIRMAN: Motion muved

“That a supplementary sum not
cx eeding R 255,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherny to defray the
charges which will come in
course of payment during the vear
ending the 31st day of March, 1975
in respect of ‘Miscellaneous Ad-
munistrative General Services'.”

DemAnp No  16—RETIREMFNY
BENEFITS

MR. CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Rs. 36,000 on Revenue
Account be pgranted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in
course of payment during the yeax
ending the 31st day of March, 1975
in respect of ‘Retirement Benefits'”

Demanp No. 17--PusLic WORKS

MR. CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Rs. 35,089,000 on Revenue
Account  and not exceeding
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Rs. 18,668,000 an Capitat
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in
course of payment during the year
ending the 31st day of March, 1975
in respect of ‘Public Works.”

Devianp No 18- Epvceanon

MR CHAIRMAN: Mouon moued:

“That a supplementaty sum not
exceeding Rs 70,55,000 on Revenue
Account be granted to the Presi-
deat out of the Consohidated Fund
of  Pondicheny 1w defray the
charges  which will come in
course of payment during the vear
ending the 31si day of March, 1975
in re.pect of ‘Educatron'™

Demanp No 19--MEeprcaL

MR. CHAIRMAN: Motion muved:

“That a supplementary sum not
exceeding Rs. 38.05,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in
course of payment during the year
ending the 31st day of March, 1475
in respect of ‘Medical’.”

Demanp No  20—INFORMATION AND

PusLICITY

MR. CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,43,000 on Revenue
Account be granted to the Presi-
dent out of the Con-olidated Fund
of Pondicherry {o defray the
charges winch xXe  coame m
cuurce of poyment during the ycar
ending 1he 3lst day of Mareh, 1975
in respect of ‘Infoimation and Pub-
haty™ ™
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Demanp No. 21—LaBOUR AND
EMPLOYMENT

MR, CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Rs 213,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defiav the
charges which will come in
course of payment during the year
ending the 31st day of March 1975
m respect of ‘Labout and Fmplov.
ment’."

Drvany No  22--S0c1AL WFLIARE

MR CHAIRMAN Motion moved

“That 4 supplementary sum not
exceeding Rs 2\,18000 on  Reypaia
Account be gianied to the President
out of the Consohdated Fund of
Pondicherry to defray the chargce
which will come in cource of pa.-
ment during the yem ending the
31st day of March, 1973 n respoct
of ‘Social Welfare ™

DeMAND No. 23—Co0SERATION

MR CHAIRMAN Motion moved,

“That a supplementary sum not
exceeding Hs 218,000 on Revenue
Account and not excrediry,
Rs 11.49,000 on Capital Account be
granted to the President out of the
Consolidated Fund of Pondicheiry
to defray the charges which will
come n course of payment durmng
the year ending the 31st day of
March, 1075 1n respect of ‘Co-ope-
ration"”

DemMaNy No  24—MISCELLAREOUS
GENERAL EcoNOMIC  SRERVICES

MR CHAIRMAN: Motion moved

‘“That a supplementary sum not
exceeding Rs. 51,000 on Revenue
Account be granted to the President
out of the Consolidated Fund of
Pondicherry to defray the charges
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which will come in course of pay-
ment during the yeur ending the
31st day of March, 1878 im rospeet
of ‘Miscellaneous General Economic
Services”.”

DEMAND No. 25-~AGRICULTURE

MR CHAIRMAN:; Motion moved:

“Thut a supplementary sum not
exceeding Rs. 145000 on Revenue
Account be granted {o the President
out of the Consovlidated Fund of
Pondicherry to defray the charges
which will come in course of pay-
moent during the vear ending the
31st day of March, 1975 in respeet
of ‘Agriculture ”

Drmany No  26-—ANIMAL HUNBANDRY

MR CHAIRMAN Motion moved

“That a supplementary sum not
exceeding Rs 145008 on Revenue
Account be granted to the Presid it
out of the Consolidated Fund of
Pondichetry to defiay the charges
which will come 1n course of pay-
ment during the year ending the
31st dav of March, 1975 in respect
of ‘Animal Husbandry'”

DevaNp No 27--FisHERIFS DEPART-
MENT

MR CHAIRMAN: Motion moved.

“That a supplementary sum not
exceeding Rs 2,68000 on Revenue
Account be granted to the Prisident
out of the Consolidated Fund of
Pondicherry to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1875 in respert
of ‘Fisheries Department'”

Dimaxp No 30—Foop anp NUTRITION

MR CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Ra. 59,000 on Revenue
Account be granted o the Premdent
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out of the Consolidated Fund of
Pondicherry to defray the charges
which will eome in course of pay-
ment during the year ending the
31st day of March, 1875 in respect
of 'Food and Nutrition'"”

DemMaND  No. 31--ELFCTRICITY

MRB. CHAIRMAN: Motion m ved:

“That a supplementary sum not
exceeding R, 45.33,000 on Revenuc
Account and nnt eyeeerding
Rs. 2031,000 on Capital Account ir
granted to the President out of the
Consolidated Fund of Pondicherry
to defray the charges which will
come 1w course of payment during
the year ending the 31st day of
March 1975 1 respect of ‘Electni-
oity’”

DeEMann No. 32-Pouris aNo PIroiacr -

MR CHATRMAN  Motion moved

“That a rupplementary sum pot
exceeding Re 91000 on  Revenue
Account and noat axcreding
Rs 172000 un Captal Account be
granted to the President out of the
Consolidated Fund of Pondicherry
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1975 in respect of ‘Ports
and Pilotage' ™

DeManD No. 34—~LoaNs 10 (GOVERN-
MENT SER\ANTS

MR. CHAIRMAN; Motion moved.

“That a supplementary sum not
exceeding Rs. 400,000 on Capital
Account be granted to the Dresi-
dent out of the Consolidated Fund
of Pondicherry to defray the churges
which will come in course of pey-
ment during the year ending the
313t day of March, 1875 in respect
of ‘Loans to Government Servants'”

Shri Nurul Huda.
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**SHRI NURUL HUDA (Cachar):
Mr, Chairman, Sit. The Pondicherry
Budget for 1974-75 has been presented
tor obtaining the approval of tne
House. The Poudicherry Asszmbly
was suspended in the month of March
thi, year and President’s rule was
impused Since then nine monins
have gone by and the Central Gov-
ernment have not said anything 1.0~
sitively as to what steps they wete
taking to instal a popular Govern-
ment in  Pondicherry. During 21!
these monthis the 1ssue was discussed
on the floor of the House quite a
number of times Duning the la®t res-
s1on when the matter was taken up
for consideration then 1t was demaurd-
ed that ecarly elections should be lweld
m Pondicherry to facilitate installa-
tion of a popular Government ihere.
In reply, the Centrs]l Government ha+
stated that Government were consi-
dering the matter but I regret to sny
that during all these nine manths the
Government have not been able to
give a fixed dute o1 a time table for
holding elections in Pondicherry ind

it 1S not yet certayn whether they
will at all hold elections there even
after the next March

Mr. Chau'man, Sir, we have notic-

ed that wherever the ruling party did
not comprise a majority party, as it
was in Manipur and Pondicherry.
they would not allow the opposition
parties to form government. Evun if
the opposition parties formed Govern-
ment under popular pressure, the rui-
ing party tried to topple that Gov-
ernmeni, some how or other. In
Pondicherry the  opposition paities
formed a Government but there wers
some trouble. Taking advantage of
the trouble, the Central Government
imposed President’s rule there ant
during all these nine months the Cen«
tral Government did not appear tn
have had any intention of ending this
rule by installing a popular Govern-
ment there. In this connection 1 v oulg
like to refer to the situation obtain-
mg in Manipur The Congress and

T —

*The original speech was elivered

in Bengal.
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other members frequently defected
from one gide to other and after the
fall of Allmuddin and Seiza Govern.
ments, the Congress have once agiin
formed a Government there with the
aid of the defectors. We would not
have objected to it if it offered a
slable Government but we do not
think that it is possible looking to
the situation as it prevails today. In
Pondicherry the textile workers =and
workers engaged in other smal] indus~
tries are not getting their dues ¢ven
when the President’s rule 15 in force
there Matters like road construciion
and other public welfare activities are
not being attended to properly and I
feel, it is not possible for the Central
Government {o rule Pondicherry from
Delhi. Therefore, I would hike to sav
on behalf of our party and the other
opposition lelt parties will also wer-
haps speak, that electfons should be
helg during February-March and a
popular Government installed in Fon-
dicherry. The Minister of Finance and
other State Ministers are  present
here, I would therefore demand that
they should categorically state when
elections will be held in Pondicherry.
If they fail to give a positive answer
then all the utterences of the Prime
Minister and other leaders of the rul-
ing party about democracy wonld
amount to tall talks. There are other
demands in this budget which I em
sure will be dealt with my succes-
sor speakers. I would complete my
submission by once again urging upcn
the Finance Minister and other Mi-
nisters who are present here today
that on this last day of the session,
they should give as an assurance =%
to when electiong will be held m
Pondicherry whether this will be done
during the next two to three months
or not.

SHRIMATI PARVATHI KRISN-
NAN (Coimbatore): Mr. Chairman,
today seems to be the day for se'f-
appointments. Firstly, we had a self-
appointed leader of the  so-cailed
combined  Opposition. Now we have
another self-appointed spokesman for
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all the leftist parties. Anyway, I
will get on with the subjeet in
hand....

SHR! NURUL HUDA: I did not say
that I was the spokesman for all
the leftist pariies. This is unchart.
able. She should withdraw her re-
marks.

SHRIMATI PARVATHI KRISH-
NAN: You said “on behalf of all the
leftist parties.”

SHRI NURUL HUDA: No; I digd
not say that. (Interruptions).

SHRIMATI PARVATHI KRISH-
NAN: There is nothing for me to apo-
logise 1 maintain what I have said,

Now. as far as the Demands ‘or
Grantg of Pondicherry are concerned,
vesterday, I raised the point that we
wanted discussion on the affairs of
Pondicherrv for the precise :eason
that Pondicherry is under the Presi-
dential rule It is not only that 1
want to raise the fact that elections
are very important, and that is whv I
want to make my position clear that
if, to-day, therc is Precidential rule
in Pondicherry, 1t is precisely berauce
in an unprincipled manner the ruling
Party along with that party of the
self-appointed leader of the compined
opposition the Congress (O) toppled
the progresdive allinnce government
in Pondicherry. That is why this
state of affairs hag come into being.

Now, wherever an  undemocratic
rule exists we have never hesitated
ot any time to oppose the Govern-
ment.

Government have
acted against the people of
the country we mnever bhesi~
tated to  opposition  and, at
the same time we have never hesitat-
ed to support any measure that helps
our nation and our country to go
forward. Therefore, if that be their
wish, critics of my party are weleame
to distort it because they uare wear-
ing permanently, a particular *v-e of

Wherever the
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glasses, of the colour of which never
changes and through which they can
never see things clearly,

To-day, in Pondicherry, what is the
position as a result of President's
rule? We have been asked to vote
money for the implementation of the
Third Pay Comniission’s recommenda-
tions. 1 would like to say that this
money is not enough for the simple
reason that many of the Third Pav
Commission's recommendations ate not
being implemented in the State of
Pondicherry. For instance, the Cov-
ernment Press workers have not as
yet received the arrears that are due
to them after the decision of the im-
plementation of the recommendations.
Similarly, the teachers in Pondicher:y
are also not receiving their ducs be-
cause the same anomaly, the same
neglect and the same dilatory tactice
the Central Government are conun'-
g towards the employees in Pondi-
cherry as thev are doing toward, the
Central Govenment employees
throughout ithe country by refusing
to give them the DA that 15 their due
according to the recommendutions of
the Pav Comnussion.

Another point I wish to mention In
Pondicheriy today because of the
fact that there 1; no demoeratic guv-~
ernment, the ILt. Governor is doing
exactly as he pleases Everything 15
controtled by him and undemocratic
methods are being resotted to  For
instance, the French Municipal  Act
of 1880 was the Act that was operat-
ing in Pondicherry right till now In
January this year a new Municipal
Act war pased to further demncra-
tise the municipalities in Pondicherrv.
But what is happening? When the im-
plementation way due, the post of the
Mayor has been nholished and so
it is necessary today that elections he
conducted for electing the Chairman
of the municipality. The Commissiot.-
rs, the henchmen of the Lt. Govern-
or and thereby indirectly the hench-
men of the Government of Shri Pra-
nab  Mukeriee, held the meelings
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These meeting, were supposed {c he
for the election of the Chairman, and
when the election has not taken place,
the Councillors have walked out m
protest. Repiesentations have been
made to the L1, Governor and still no
Chairman has been elected. The Com-
missioners of the Municipalities are
playing ducks and drakes with the
finances and affeirs of the municipal-
1ties.

Thig is the gift that is bestowed by
the President’s rule which is being
implemented by the Lt. Governor
with the blessings of the Central Gov-
ernment Otherwise. one memoran-
dum after another has been sent to
them. One telegram after another has
been sent to them. Why is it then that
no action has been taken? Only, as
recently as the 26th November. Mr. V.
Subbiah, an ex-Minister and the Com-
munist Party leader of Pondicherry
has sent a telegram to the Zentral
Government saving:

“Pondicherry Lt. 60vernor sub-
verts demovratic functioning iocal
boards by not conducting Chairman
¢ retoa Municipalities and Pancha-
yat. since January following en-
forcement New Act Present
Municipal Councillors Mandate ex-
pires December Stop, No prepara-
tion made for fresh election Stup,
Please direct Governor conduct
immediate election. Chairman and
prepare fresh election confarming
New Act”

This 1~ the telegtam Till now there
ha< been no rerly and no action taken
by the Ceniral Governmont. It is in-
cumbent upon the Minister to zive us
an assurance that the Municipal Elec.
tion will imme vately be conducted in
Pandicherry. The democratic fune-
tioning nf pan'hayats and municipali-
ties should be muaranteed forthwith,

I wish to bring so the attentinn of
the hon Minister to the fact that n
Pondicherry the cooperative Milk
Dairv farm was producing surplus
milk and this was not only being suo-
plied to the peopnle of Pandicherry,
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but the Dairy weas supplying 2000 lit-
res to Bangalore Dairy Farm and
another 2000 litres fo Neyveli Lignite
Corporation which is very close to
Pondicherry. As a result of the Lt,
Governor’s action the arrangements
for distribution of milk have beeu
changed and now  vecome  riddled
with all kinds of malpractices. Pro-
duction has ¢iso gone down. Previ-
ously the Dairy was producing 15,000
litres but now it is handling 2,000
litres only. During the period of
President’s rule the Cooperative Dairy
Farm has alresdy incurred a loss of
Rs. 8 lakhs. We are asked to give more
money. We ure being asked to give
more funds in order to enable  the
Pondicherry Government to pay hack
the debt due to Central Government.
But there is no worry being bestow-
ed there to set right the mismanage
ment of the Government Cooperative
Dairy Farm. and to remedy the situ-
ation of losses there. Is the hon.
Minister taking any steps to check
the malpractices there? He has not
said anything. Instead he comes and
asks for more money. Is this how we
are going to fight inflation? Is this
the way we are going to set right the
economy of the couniry? This is the
way in which a small corner of the
country has been neglzcted and the
malpractice and corruption which
exist in Tamilnadu are being allowed
to creep across through the borders to
affect the people and the administra-
tion of Pondicherry also. Here was
a plant which was making prorsit but
now it is incurring leosses. This infee-
tion and contagion has come from
across the border, from 'U2milnadu
where we have been demanding an
inquiry Commission to go into the
corrupt practices of the Karunanidhi
Ministry, but which demand has been
turned down. So this contagion and
infection is coming from across the
border. . .

SHRI THA XIRUTTINAN (Siva-
ganja): How is this relevant, Sir?
This is completely about Pondicherry.
How this is relevant? Sc far gshe
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was praising the previcus DMK Gov-
ernment in Pondicherry and now she
is saying like this. ..

KRISH-

SHRIMATI PARVATHI

., NAN: This kind of thing is seeping

from the Home Ministry in the North
Block right down to Pondicherry.
That is where the collusion is. We
would like to see that this cnllusion
is brought to an end by elections
veing held in Pondicherry and a de-
mocratic system of Government being
brought intp being there,

There was the assu-ir ce by late
Shri Mohan Kumaramangaiam who
was a Member of Parliament repre-
senting Pondicherry and who had the

good fortune or misfortune to become

a member of the Centra: Cabinet
Both in his capacity as Member of
Parliament and as Membier of the

Central Government, he gave assur-
ances for the industrial development
of Pondicherry.

Now, Sir, those assurances become
a part of the assurances of the Gov-
ernment as a whole and to-day since
Pondicherry is under presidential rule,
it is incumbent on the Government
that {the assurances made hy one of
their Ministers should be carried out
and should be impiemented, What
are those assurances? Pondicherry
would get medium sizeq steel rol-
ling mill along with a thermal power
plant and extension of the port sl
Pondicherry has a suppor{ measure
for janding of seaborne coal. When
we go to Pondicherry we find no such
thing at all. We are asked to wvole
for the grants. Has the Government
got in mind anything for the develop-
ment of a backward ar2a like Fondi-
cherry? We have been asked to give
money for electricity and so on. There-
fore, it is pertinent for us to ask what
has happened to those assurances for
the thermal wvlant? And what hkas
happened to the assurance for the
steel rolling mill which is very im-
portant for the noor State of Pond:-
cherry to overcome the unemploy-
ment problems that are there.
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Lastly, the most important peint
which I have to bring to the notice ol
the Minister is the complete shan.bles
in the food situation in Pondicherry.
The gsystem of levy that exists is such
that rice is only going into {he hands
of the hoarders. And that is why
that demand has been made. That a
power levy system should be introduc-
ed ang rice and foodgrains should be
distributed through fair price shops
for every 300 families. This demand
should immediately be granted and 1t
can be granted because it 1§ now in
the hands of the Central Government
since Pondicherry is under presiden-
tial rule.

Therefore, in  concluding, I would
appeal not only that all these demands
of the State of Pondicherry should be
granted but also—the Ifome Minister
is here; he should listen to this very
carefully—by the end of this montb,
I am sure. he would be good encugh
to read the procezdinls and keccme
aware of the demands of {he rpeople
of Pondicherry—and see to it that
these are granted and that the e¢lec-
tion to the Municinalities and Pancha-
vats on the one haad and the Assem-
bly on the other hand are held with-
out any delay in Pondicherry and see
to it that all malpractices and corrup-
tion that are creeping in there are
overcome immediately through the
setting up of a democraticaliy elected
‘Government there.

DR. HENRY AUSTIN (Ernakulam):
Mr. Chairman, Sir. &S everyone Enows
Pondicherry is a beautiful Siale with
Auroville, a new experiment in inter-
national living. located just adjacent
to it; although it is in Tamil Nadu it-
self. Besides, it has a cultural herit-
age radiating from the Aurobindo
Ashram and from ‘its French pvast.

It is very unfortunate that this becau--

tiful State is now deprivéd of a

- . g
~ -~ democratic set-up. It is now under

the Presidential rule. Governor’s
rule or Presidential rule is some-
thing not outside the framework of
our Democracy yet this set up lacks
in popular participation. This cer-
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tainly deprives the State of its natural
growth.

Sir, a new conceptl is gainimg cur-
rency in our country to the effect that
the smaller the State the better it is
for its economic growth. The socio-
economic transformation that you wit-
ness in the states like the Punjak.
Haryana and even my own State—
Kerala—hag proved beyond a shadow
of doubt that, given the proper ieader--
ship and attention, a smaller State
can be built up like an ideal State-
even faster than the larger states.-—
Punjab, Haryana and Himachal Pra-
desh are instances of this. Unfortu--
nately even with all the renown—in-
ternational and national—of this State,
the development of Pondicherry is
neglected, If one goes 1i1p Fondi-
cherry, one finds the acute poverly of
the people who are complet2ly neglect-
ed; in spite of the cultural hasis that
you find there, in Pondicherry, we
find the vast majorily of people is
poor, living in squalor and in slums
which are an eyescre to everyone who
goes there in search of cultuve or of
spirituality or for understanding the
experierce in international living keing
carried out in Auroville.

I would. thercfore, apveal. now that
the Stale is being directly ruled or
managed by the Centre, to the Fin-
ance Minister to take urgent steps for
slum clearance in the State in a big
way. So. slum clearance shoulq be
undertaken and efforts shouid be mace
to devote some mcnev for consiruc-
tion of houses for middle and low in-
come groups.

I wanted to intervene in this dehate
for another reason also. You kr.ow
part of the Pondicherry State lies in
Kerala State. It ig an anomaly. One
has to travel gver six hundred mniiles
from Mahe to go to Pondicherry. That
part of the State hac been exploiteé
for centuries by foreigners. It was
after valiant fight put up by the Mzhe
people that this enclave was liberateG”
from the foreigners. This region is
utterly neglected. There is only one-
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industry located at Mabe, that is, Mah»
Spinning Mill. It has uow been taken
over by the National Textile Corpora-
dtion and, as such, it is incumbent on
ithe Centre to see that this plant get
expanded so that more people can get
jobs. As far as other industiies are
concerned there is practically none
This area is on ‘he mouth of a small
Ashing harbour. Fishing andustry 1¢
thriving 1in Cannannre which is’ adja-
cent to Mahe but Mahe with its won-
derful port facilities receive but scant
attention for the development of
mechanised fishing. I do not undec-
stand the reason why Fishing indus-
try is not developed there.

Even 1o make a small repiesentation
people from Mahe have to {ravel long
distance to Pondicherry It is so
difficult 1 do not wan! to utiiise this
opportunity to suggest that Mahe
should be incorpiraterd with EKeraln
I do not want it. although Keralo is
a small State and we would hke to
have a little more territory,

So, my humble appeal is when you
consider the budget of Pordicherry
you should give proper direcion to
the I.t. Governnr to alij 1ecessary
funds to bring this area a! least to the
level of the rest nf the Pondicherry
State Sir. I am thankful to vou (o
having given me the opoortinifv tn
intervene.

SHRI ERASMO DE SEQUEIRA
(Marmagoa): Mr. Chairman on this
day of self-appointments about which
the hon. Lady M=2mber was spesking
a few minutes ago, I am, with your
permission, self-appointing myself as
spokesman of all the Union territori2s
with  reference io the demands of
Pondicherry,

It is very seldom when we discuss
together two areas of the couniry
which came under President's Rule
but by different methnds—first Guja

rat where the President’s rule came .

due to the upsurge of the people as.
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.1 hope, 1t wilj soon be in Bibar also,
and the other is Pondicherry, which
we are now discussing, where the
toppling game was played and this
latter is an area, which I think, altf
of us, who believe in a demaocratie
set-up should discourage.

Sir, what i¢ happening in Pondi-
cherry is also happening in the other
Union Territories and the hon. lady
member was just saying that in the
Peondicherry municipalities, after the
change-over from the former French
law, the municipal presidents and
mayors have been removed and new
presidents have not been chosen, and
meanwhile, the Commissioners are
running them to their hearts’ nontent.
In the other Union Territories, for
example. in Goa, what is hapvening
is that, wherever the Opposition 1s
running muncipalities, the local Go-
vernment 18 drying up the finances of
the municipalities by giving them
complcetely inadequate grants and
giviniz them too date The Central
Government, which is supported to
superinfend the finances of the Union
Territories 1s literally not looking at
thewe problem. at all The uarban
areas are being neglected as a result
of the political manipulation of the
State Governments This is scme-
thung whirh the hon. Mnister must
take 1nto acount. I am gzlad the
tlome Minister s here. It iy really
his responsilulity He must do some-
thing about it.

Now, Sir, there was a talk just ww
atoul the Thud Pay Commussion’s
recommendations and 1t is trug that
many of these recommendaticns bave
not heen carried out in any of the
Umon Territories. This is where the
Home Minister aud the TFinance
Minister must put their heads together.
As far as Goa is concernec. we ar®
very patient peonle. But. you must
not take our natiznce for granted
You must do something fo see that
whatever l& due to the C(loveroment
employees in Goa, in  Pondicherry
and elsewhere is paid to them.
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One more prohlem arises, Sir, and
that is that with the peculiar set-up
of the Union Terntories, where Delh!
ingists that maeny things which could
be done in Goa should be approved
by the Home Ministry purely for
buregucratic reasons, it takes pow in
1ihe Union Territories {wice as Jong as
or thrice as long as the time some-
times, to get a decigion which should
be made at the State level. Now,
the Union Territories were cuoncesived
in order to accelarute development
in order also, I presume, to help deci~
sion making, because that is the only
manner in which you can accelerate
development. Precisely, the oppesite

is happening This 18 somwthing
which the Government must look
into,

8in, there isf terrific mal-odminis-
iration going on ia the Union Terrt-
fories. I know iwo examples, Pondi-
cherry is one and Goa is anuther
For example, in Soa corrustion has
1eached a stage toda:, where a bus
permit on the Bombay——Goa line is
given only on tne exvnrets conation.
of course un-writlep, tha all tickets
will ‘be booked thcough a teavel agency
which has very intimate connections
with the local Government, Now, these
are things which the 1t Governor is
supposed to look into. He is the
administrator, and the representative
of the Central Goiernment. i you
have a Lt Governor like 1 have, who
is a gilt-edged rubber stamp, then the
either  replace

the Kalu Aca@emy
{beatre, which was to be on a varti-
colar site, This iy a flve crore pro-
jeet. Then, it was shifted to gome
other place by & siroke of pen. Thesc
problems of the Union Territories.

the suparintendent responsi-

bility, I am very sorry to tell you
are not carrying it out. My

requent ix that you look inlo it, and do
something 3o that you discharge your
mepondibility under the Union Ter-
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ritories Act.

Sl?kl K. MAYA THEVAR (Dindi-
gul)! Mr. Chairman, Sir, on behalf of
the Anna D.M.K. I would like to say
a few words on the Supplementary
Demands for Grants in respect of
Pofdicherdy Mr. Chairman, Sir, this
House is aware that my party Anna
D.MK. came out victories in the last
general elections in Pondicherry. The
hon. Anna DMXK. formed a Govern-
ment, which was a popular Govern-
ment and a democratic Government,
with the support of the Communist
Party of India. But, this ruling party
of the Government of India, with the
support of the unprincipled parties
like the Kamraj Party and Morarj
Desai Party, toppled the popular Gov.
ernment and democratically elected
Government formed by my party,
Anna DM.K.

You have introduced President’s rule
in Gujarat—welcome. You introduced
President’s rule in Pondicherry—not
welcome. It is not wise. You have
toppled down the best government, a
straightforward government, an hon-
est government which was formed there
under the presidentship of Shri M. G.
Ramachandran, our leader, to eradicate
corruption in the country, to root out
corruption in Tamil Nadu as well as
in Pondicherry. But you are allowing
the most corrupt government in Tamil
Nadu led by Shri Karunanidhi. You
should have dismissed that Govern-
ment which is a most corrupt Govern-
ment in Tamil Nadu. Instead of top-
pling the most corrupt government in
Tamil Nadu, you toppled the Govern-
ment formed by the Communist Party
of India and my party. the Anna
DMK, in Pondicherry.

Therefore, 1 tell the Central Govern-
ment and the ruling Congress party: if
you have faith in democracy, you must
immediately order general elections in
Pondicherry withdrawing President's
rule. We are not in a country like
Russia or China to be governed by the
President threughout. We want a
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people’s government run by a people's
parly. We must look after the people’s
welfare,

So far as the problems of Pondicher-
ry are concerned, there is no train
service there, There 15 not even a
passenger train runming. Myself and
the other sitting M.P. for Pondicherry
have placed 1his matter before the
Railway Minstry, before the Central
Government and before the Con-
sultative Committee of MPs and also
before the General Manager of the
Southern Zone for running one passen-
ger train, not even an express train
But the Government of India are not
sympathetic enough. They do not
allow even a single raslway track
therewith the result thai the MPs and
MLAs and hon Ministers of the Cen.
fre cannot go there by train They
are having no bus facilities also.

SHRI DINEN BHATTACHARYYA-
(Serampore) Ministers move by plane

SHR' K. MAYATHEVAR They can
g0. but poor people like us MPs cannot
do that

As regards the food problem, Shri-
mat: Parvai Krishnan has stated that
the rise i the price of rice is unpre-
cedented m the history of Pondi-
cherry Now rice 18 seling at Bs 7 fa
10 per measure The poor working
class, labourers, ordinary peasants and
poor farmers and workers cannot pur-
chage rice in the open market I do not
feel shy in reveahng the difficulties of
the poor people there Thev are starv-
ing. people are dyving eveiv day for
wint of food foodgrains Some eva~
cuating from the Terrifoiv to some
other State for earning thelr livelihood,
for theiy daily bread. There is acute
L of rice in Tamil Nadu, rice
selling at Rs. 10 per mrasure,

SHRI B, V. NAIK (Kenara)- How
many kgs. a measure?
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BHRI K. MAYATHEVAR; You know.
So I need not gnawer.

SHRIMATI PARVATHI KRISH~
NAN: He is weak in mathematics.

SHRI B V. NAIK, Standard measutes
have to be quoted,

SHRI K MAYA THEVAR' There i<
a considerable cut 1n electneity in Pon-
dicherry. Government have smid lhat
they are gowng to purchase power from
Tamil Nadu But I know Tamil Nadu
18 already under a cut of 40 per cent
in electricity Sp where is the ques-
tion of purchasmng all electrioity f.omy
Tamil Nadu where it iz already n
shortage”®

Theretore they will have to pay a
heavy price for puichasing electiicity
from Tamil Nadu Therefore the Cen-
Lral Governmeut should direct that the
plans {01 generating electricity
Pondicherry should starl working A'l
lhe Members know that corruption has
become an incurable disease in Pondi-
cherry  Tamulnadu is  adjomning
Pondicherry and the disease from
Tamiinadu 1s spreading fo Pondicherry
Therefore I plead that the Tamilnadu
Government should be dismissed Girst

(Interrupteons)

SHRI THA KIRUTTINAN- How is il
relevant” He should plead for some-
thing for Pondicherry

SHR' K. MAYATHEVAR: | am say-
ing so because corruption is spreading
from Tamilnadu to Pondichercy: if the
next election 18 hely we will form the
Government 1n Tamilmadu and in
Pondicherry The Central Govern-
ment should dismiss the Temilnadu
Government. DMK will prove that it
i the peoples party and it will prove
that it is the mdjority. (Interruptions)

I blame Central (iovernment for
postponing the election in Pondicherry.
In the adjolning State of Tamilnadu
you know what is happening In the
municipel elections, in the panchayat
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elections and in corporation elections.
The Tamilngdu ruling party knew
fully well that it cannot even refain
its security depogit in the election.
The Central Government is unneces-
sarily suspecting that there will be
difficulties in Pondicherry. There
should not be so much concern about
their defeat or succegs, Therefore I
call upon the Central Government to
order the next elections and withdraw
the Pregident’s rule in the name of
democracy and :n the name of peoples
rule

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
PRANAB KUMAR MUKHERJEE): I
am very greatful to the hon. Members
for making their observations. Tertain
mteresting revealation have been made.
DMK Member pleaded strongly for the
dismissal of the Tamilnadu Govern-
ment. Another hon. Member suggest-
ed that Government supervise the acli-
vities in Goa. Certain other points
which do not directly relate to the
present demands were also made. These
demands were placed before the House
during the last session but could not
be taken up due to some technical re-
asons, These demands relate to the
year 1974-75 and deul with certain Im-
portunt aspect affecting the life and
development of the people of the
Union Terntory of Pondicherry. It
has been said that the Government of
India is not taking care of the economic
development of the Union Territortes.
It is not correct, In regard to the de-
velopment or plan expenditure of the
Union Territories. they come out of
Central assistance. not only in Pondi-
cherry or Goa but in almost every
Union Territory. The bulk of the non-
plan expenditure also comes out of
Central Assistance, that is, by wav of
&:utright grants or asmistance . .....
Inlerruptions) -

Take the current year plan alloca-
tion. I can tell that Rs. 4 crores have
been sanctioned, Incentives have been
introduced in the Union Territory and
whatover would be the net additional
resources yealized, the Plan of the
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Union Territory would be augmented
by that amount from the central assis-
tance and under that scheme also the
additional sum of Rs. 35 lakhs would
be avaflable for the developmental
plan of Pondicherry.

18 hrs.

While muking her observation the
hon. lady member suggested why the
elections of the Municipa} Corporation
in Pondicherry are not taking place.
New acts had been passed in 1973 and
certain preliminaries have to be com-
pleted and unti} and unless those pre-
liminary works are done, if we hold
elections then the elected authorities
would not be 1n a position to discharge
their tunctions and they may be bog-
ged in the prucedura) rung. The Union
Territory administration  authorities
have been suggested to expedite the
preliminary procedure work so that the
new Act would be given eftect to with-
out unnecessarv delay.

So tar as eiection of the Chairman
and other Commmssioners are concern-
ed, 1t has been suggested by the Unlon
that the present term of the Commus-
sioners may be extended for some time
n the next year also.

Regarding the revision of the pay
scale to which the hon. lady member
referred, I can tell her that pay scales
have been revised except the category
of teachers. Wiithin the present Sup-
plementary Grant a sum of aboul
Rs. 187 lakhs (including the arrear
from January 1973) that allocation has
iwen made in Grant No. i4.

Regarding developmental projects,
particularly of the Plan, to which the
hon. lady member suggested, these are
under the active consideration of the
Government and a project like this
would undoubtedly be noi{ financed by
the Union Territory's resources. If
these projects are sanctioned and
found economically viable, these would
Le centrally sponsored schemes and en-
tire amount would be given out ot the
assistance from the Central Govern-



423 DSG (Pondicherry)
18741

{Shri Pranab Kumar ®Mukherjee]

ment. Therefore, what I can tell the
hon. members about the allocation and
other things, we had some discussions.
Certain questions were also raised on
it and it has been suggested by the
Tiome Minister to whom the questions
were addressed that elections in Pondi-
cherry would take place at the appro-
priate time and the situation .... .
(interruptions)

I know which would be the appro-
priate time. The situation under which
the President’s rule was imposed 1s
known fo every-body including the hon,
member belonging to the Marxist party
and the lady Member from the CPl,
and, therefore, it 1z not the
pleasure of the Government of
India to come forward for the
various points of the Union Territories
and other State Government. Their
problems could be taken care of by
their own representatives and at thejr
own places m a better way. Nobody
could deny it. But Presidential rule
and extension or continuation of it is
under an extraordinary situation and
extraordinary situation demands such
type of extraordinary measures. With
these words I commend these Demands
to the House.

MR. CHAIRMAN- The question is—

“That the respective Supplementary
sums not exceeding the amounts on Re-
venue Accounts and Capital Accounts
shown in the third column of the Order
Puper be granted to the President out
of the Consolidated Fund of the Union
territory of Pondicherry to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1875, in respect of
the following demands entered in the
second columm thereof—

Demand Nos. 4 to 27, 30 to 32 and
34~
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{No. 3) Bill
The motion was Mo:»ed.
18.08 hrs,

PONDICHERRY APPROPRIATION
(NO. 3) BILLY, 1974

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCR
(SHRI PRANAB KUMAR MU.
KHERJEE): 1 beg to move for leave
to introduce a Bill to authorise poy-
ment and appropriation of certain
further sums from and out of the
Consohidated Fund of the Union Ter-
ritory of Pondicherry for the ser-
vices of the financial year 1874-75.

MR CHAIRMAN. The guestion »s:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the Union
Territory of Pondicherry for the
services of the financial year 1974.
75"

The motion was adopted.

SHRI PRANAB KUMAR MU-
KHERJEE I introducet the Bill.

I beg to movei:

“That the Bill to authormse pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the Union
Territory of Pondicherry for the
services of the financial year
1974-75, be taken iInto considera.
tion.”

MR. CHAIRMAN: The question is:

“That the Bill to suthorise pay-
ment and appropristion of certain
further sums from and out of the
Consolidated Fund of the Unien
Territory of Pondicherry for the
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{introduced/Moved with the recomtmendation of the President
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